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Bill No. 6 of 2026.

THE SHIMLA ROAD USERS AND PEDESTRIANS (PUBLIC SAFETY AND
CONVENIENCE) AMENDMENT BILL, 2026

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Shimla Road Users and Pedestrians (Public Safety and
Convenience) Act, 2007 (Act No. 2 of 2008).

Be it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-seventh
Year of the Republic of India as follows:—

1. Short title.—This Act may be called the Shimla Road Users and Pedestrians (Public
Safety and Convenience) Amendment Act, 2026.

2. Amendment of section 6.—In section 6 of the Shimla Road Users and Pedestrians
(Public Safety and Convenience) Act, 2007 (hereinafter referred to as the “principal Act”),—

(@ in sub-section (2), for the figures “100/-”, the figures “500” shall be
substituted; and

(b) in sub-section (3), for the figures “2500/-” the figures “10,000” shall be
substituted.



3. Amendment of section 7.—In section 7 of the principal Act,—

(@ in sub-section (1), for the words “Deputy Commissioner”, the words
“Secretary in the Home Department” shall be substituted,;

(b) in sub-section (2), for the figures “100/-", the figures “500 shall be substituted:;
and

(c) insub-section (3), for the figure “1000”, the figure “5000 shall be substituted.
4.  Amendment of section 8.—In section 8 of the principal Act,—

(@ in sub-section (3), for the figures “200/-”, the figures “1000” shall be
substituted:;

(b) in sub-section (4), for the figures “100” the figures “500” shall be substituted:;
and

5. Substitution of section 12.—For section 12 of the principal Act, the following shall
be substituted, namely:—

“12.Penalities.—(1) Whoever contravenes any of the terms and conditions of the
pass, shall be punishable with a fine of Rs. 2000 or undergo simple
imprisonment of 10 days in default thereof:

Provided that each such offence may be compounded on the spot by a Police
Officer in uniform not below the rank of Assistant Sub-Inspector for a
compounding fee of Rs. 1000.

(2) The penalty for plying a vehicle without a valid pass shall be Rs. 5000
on a restricted road and Rs. 10,000 on a sealed road :

Provided that a police officer in uniform not below the rank of Assistant Sub-
Inspector may compound the offence for a componding fee equal to fifty
percent of the prescribed penalty.

(3) Subject to sub-section (1), whoever contravenes any of the provisions of
this Act, shall be punishable with a fine of Rs. 3000 or undergo simple
imprisonment of 15 days, in default thereof:

Provided that a police officer in uniform not below the rank of Assistant Sub-
Inspector may compound the offence on the spot for a compounding fee of Rs.
1500.



STATEMENT OF OBJECTS AND REASONS

The Shimla Road Users and Pedestrians (Public Safety and Convenience) Act, 2007 was
enacted to restore the sanctity of the Mall Road Shimla Mall Road by preventing its use as a
thoroughfare and to regulate traffic in the interest of public safety and convenience on sealed and
restricted roads of Shimla Town. However, in recent years, the nominal fee structure and low
penalty rates established nearly two decades ago have proven inadequate in deterring
unauthorised vehicular traffic. This had led to an unsustainable surge in vehicle passes,
compromising the safety of pedestrians and diluting the historic vehicle free sanctity of the Mall
Road area.

To adress these challenges, the Bill introduces significant enhancement to the application
fees and annual permit charges for "Sealed" and "Restricted"” roads. These measures are essential
to reduce traffic congestion and prioritise the safety and convenience of pedestrians in Shimla.

This Bill seeks to achieve the aforesaid objectives.

(SUKHVINDER SINGH SUKHU)
Chief Minister.
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